| -~ CENTRAL ADUINISTRATIVE TRIBUNAL
i . -7 BANGALORE BENCH

@ | Second bPlodr,

Commercial Complex, -
Indiranagar, :
BANGALCRE~ 560 838

Pated2 3DEC 1994

Miscellaneous APFLICATION NO:563 of 1994 in OA.NO.984/1993.
APPLICANTS s

- V/s,

Sri.H.N.Thulasiramgiah and another,

o Dire Section,Telecom Deptt.
RESPQNDENTS :-~ The Director,Depttl.Exams ’
: PANDEN New Delhi aﬁd Others.

Te |

1. Dr.M.S.Nagéréja,Advocate,
No.ll,Seckond Floor,
First Cross,Sujatha Cogplex,
Gandhinagar,Eangalore-,.

i .M.Vasudeva Rao ‘
2 iéél.Central.Govt.étng.CoEnsel,
High Court Bldg,Bangalore=-l.
Subject ;- .

Ferwarding nf -cepies of the Order-
Central Administrative

Passed by the
Tribunal,Bga

ngalare,

Please find enclesed herewith g copy of tha
STAY ORDER/INTER IM ORDER/ Passed -by th

is.Tr@buhal in
mentioned spplication(s) on 14-12-1994., '
Jssued g -

23} 2)au

o

ORDER/
the. .above

%, ‘L‘V D REGISTRAR
o JuD

ICIAL BRANCHES,
gm¥*
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> Inthe Central Administrative Tribunal ,
@ Bangalore Bench
Bangalore
MI\ Vo . _;545 /G4 - (é&[:)(Lm-DAT'W v,
(99\‘9”’\5& VApp]icatiQr'] NO e ceescrneen ﬁ.glj.. .............. of 1995
SKH N Thylasvamaiok Jk? ey s‘?f.“a 5?%7# Felecom Dept! N Pelbicl cos
Date : Office Notes Orders of Tribunal

' a b < TS~ - -

oA ~ DRDERS ON MA 563/94

VR (MA)/_anv (M3) .

14.12,94

‘Heard, Respondents have made this
MA of 563/94 seeking extension of time
by a turther period of two months on the
ground that there ies a contrary decision
of the Madras Bench of this Tribunal
bl which is in favour of the respondents and
-Qha therefore they have tiled a Special Leave
Petition betore the Supreme Court. Regard
r beirig had that the matter is-now betare
the Supreme Court, it is proper to extend
the time as sought by the respondente.
Accordingly MA 563/94 is allowed and time
vextended by a turther period of two months

trom 12.12,.94,

R . . . hnan et

i 3“) ' ‘\H'\'\ e T (ﬂk% Ac)m/w

: Bangalore Bench
. . Bangaior®




CENTRA! ALW. NISTRAT IVE TRIBUNAL
4 , | LANGST ORE_BENGH

'/ . 3
Second Floor,

, Commercial Complex,

. Indiranagar,
Miscellandous Appln.No.406_of_94_in BANGALCRE- 560 0.,
Pated: 29SF P 1094
APPLICATION NO; 984 of 1993.
APPLICANTS :~ Sri.H.N.Thulasiramaiah and another
V/S.
| |
RESPCNDENTq:‘ The Director,Deptl.Exam.Section,Deptt.of Telecon,
f New Delhi and Others.
|
Te ‘
1. Dr.M;S.Nagaiaja;Advocate,
| No.ll,First Cross, II Floor,
. Second Floor,Sujatha Complex,
Gandhinagar, Bangalore-560009.
2 | Sri.M.Vasudeva Rao,Addl.Central
t Govt.Stng.Counsel,High Court Bldg,
' Bangalore-560001,

Suhject :~ F\'-L.'wa‘djn‘g nfloo ]
. “Lv 't vobing of the Order- Passed by the
Ceptral Administrative Tr.‘i.buhal,Bangalare.y

. 3. ¢ above
mentioned application(s) on 12th Sept'94,
™ QA |
Lssted on |
& lalay g |
N\ .

G/C/ | 1wa DE PUTY/ REGISTRAR

JUDICI BRMCHES.

A
|
gm* j .
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y/ JZALAQnecfﬁ7 Deptl- Exam. Telecoon,

(1> 050 /93,

A@uo'paﬁﬁ,4>¢uma4,

Date
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Offic? Notes

Orders of Tribunal
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ORD

-

VANV (M3)

12,9.94
ERS ON MA 406/94

Heard,
MA 406/94 seeking extension of
is allowed for a further period of &ke

ithree months from 09,09,1994,
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Bangalore Bench
Bangalore
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' Dhe Chief General Manager,Karnataka Telecom Region,

5‘?"

APPLICATION N

APPLICANTS:

!

)

1

4
b
1
i
]

b .
UMBER :

- CENTRAL ADMINISTRATIVE TR:

R

' BANGALORE BENGH - .. ' .

" "Second Flsop,: -’

" Indiranagar,

984 of 1993,

S.N égaraja, Advocate,No, 11,Second Floor,
a Complex,Gandhinagar, Bangalae-560009.

P ———t—

RESPONDENTS :

New Delhi and Others. -

: N_o.l,O,'ld Madras Road,Ulsoor, Bangalore-560008.

. o
Sri.M.Vasudeva Rao,Addl.Central -Gowt
High C:iourt Building,_Bangalore-l.. T

——
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Pr——

0'_‘/\/ !

.Stng ;'Couns

¥ DEPUTY Rg y i
{4 NEPUTY REGISTRAR

e'l,'_

7" Commercial Gomplex,
Bangalore-560 038‘ o

Dat'ed:T 29APR 1994 |

S'ri.H.'N.Thulgsiframaiah and another v/s. The Director,Departmental

Exam.Section,Deptt.of Telecon,

First Cross,

JUDICIAL BRANCHES,
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Israﬁrruc TRIBUN#L s BnNGALORE BENCH

_ ‘PPLICATION ~0.934/1993 -

'DATED THI& TﬂE:FIFTEENTHiDAY.BF‘ﬁFRILy’1994.'

. -
o —— i
-

. e

. mr. Justice PeKe Shyamsundar, Vica Chairman

Nl‘. TeVe Ramanan, member (A)

1+ Shri HeNe Thulasirameiah -
! Aged 31 years

: Hegalavadi, Gubbi Taluk -
o Tumkur District, ‘

"2, Shri R.V. Hegde .
‘ ‘ Aged 31 years
| ‘ Near Government Well, Upparahalli

Tumkur, ese _Applicants

—_— = =

(By Dr. m.S. Nagaraja, Advocate)

Vs,

. 1e The Director

: Departmental Examinatlon Section
‘ .. - Department of Telecommunications
; Dak Bhavan, parliament Street

) : Nsw Delhi-110 001,

2. The pirector General (STC)
Ministry of Communications
‘Department of Telecommunications
Govermment of India, New Delhi. -

i{ ) ' 3. The Cchief General Manager
1 , ' karpataka Telscom Circle
I . eangalore.

. 4, The Telecom District Eng1neer
\1. . : . Emkur. . oo RBSpOﬂdeﬂtS

| - " (8y Shri M.V, Reo, A«C.G.S.Ce)

1| | 1 0 R D E R
| (me. Justice P.K. Shyamsundar,‘

Vice Chalrman)
We heve hesrd both sides. e think it appropriate
to direct the respondents to conéider and digpose of ths
;applicéné's representation stated to have besn made and is still
Pendlng. That représentation to be diSposed of taking into

Fonsideration the judcement of this Tribunal rendered in
i
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| 0.A. 344/1993 decided on 6th January, 1994 wherein the

principle leid down is that SC/ST candidetes who appear

i - : passing level provided they are otherwise found to be sui
for promotion. Time for compliance is 4 months from the

date of receipt of @ copy of this order. No costs.

* . ——————— N

Sol~ £d~
, I U o- v -
(T.V. RAMANAN) (PoKe SHYAMSUNDAR )

. MEMBER(A) VICE ‘CHAIRMAN
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for Departmental Examination, in relation the subjects in

which they were unsuccessful, they should be graced upto

itable
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